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A.J.Desai, C.J.

1. By way of the present appeal filed under Section 5 of the Kerala High Court
Act, 1958, the original petitioner has challenged the judgment dated 02.08.2023,
of the learned Single Judge in the captioned Writ Petition (Civil) N0.24694/2023.

2. We heard the learned advocates appearing for respective parties

3. The learned Advocate appearing for the appellant, on instructions, submitted
that she is ready to deposit an amount of Rs.8 lakhs on or before 29.08.2023,
with the respondent bank. He further states that the remaining outstanding
amount shall be paid on or before 05.09.2023.

4. Learned Advocate appearing for the respondent bank would submit that, if the
aforesaid statement made at the Bar on behalf of the petitioner is not adhered
to, the bank may be permitted to proceed further for realisation of the
outstanding amount, in accordance with law.

5. Considering the above submissions, we dispose of this appeal with the
following directions:
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i) Petitioner shall file an undertaking before this Court that an amount of Rs.8
lakhs shall be deposited with the respondent bank on or before 29.08.2023, and
the remaining outstanding amount shall be paid on or before 05.09.2023.

ii) The said undertaking shall be filed within a period of one week from today,
before this Court.

iii) If the petitioner fails in complying with the undertaking filed before this Court,
the respondent bank is permitted to proceed further for realisation of the
amount, in accordance with law, and may also initiate appropriate proceedings
for not adhering to the undertaking filed before this Court.

iv) No further time will be granted to the petitioner for complying with the above
mentioned directions.

The writ appeal is disposed of accordingly.
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